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'3 ORDER DATED 28202001 .

In-this original sappiication,thet

%applicant has prayed for guashing the order
dated 13.2.1996 at Annexure~3 requiring him
éto produce the original diploma certificate
E‘in Mechanical Engineering and the order
-I,dated 9.341996 at annexure-5 calling upon
th ohce again to submit the Diploma
@:ertifiCate in Mechanical Engineering or any
bther eqguivalent certificate.sescond prayer
is for a direction to the General Manager,
:Ordinanée Fact ry,Badmal to appoint the
applicant as Charmgemen Gr.IIT(Mech.)

Wee ofe 132.1995 and to pay him salary
vfrom that date.

2- &spondents have flled count°
bppOslng the Drayers of appl 1cant. |

‘3. Appl icant had made the District
Fmployment Exchange Officer as Respondent
NO.B and counter has also been filed by
Respondent No o3a

4. No rejoinder has been filed by the
appllcant.

5. For the purpose of considering this

riginal Application it is not necessary to

:o into too many facts of this éase .The case
£ the applicant is that the District

’mployment Exchange Officer in his letter

ated 20.10.1994 directed the applicant to comd?f 0vd0s iE
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¥ Q ,"r \(\\{Q\»g \\\43 Lbhis office to get his name sponsored for

appointment to the post of Chargéman Gr.II/T
(Mech ) " in Ordinance FactolLy,Badmal,in the
District of Bolangir in case he has two yeals
expe cience in the relevant field.Accordingly his
name was sponsored .The pet it ioner attended the
interview on 191,995 and had produced his
cert ificates which were also verified.he came
out successful in the interview for the post
and was offered the appointment in letter
dated 6.2.1995 at Annexure-2. Later on in the
impugned oxder at anexure=3, and Annexure=5

he was asked to produce the or iginal Diploma
Certificate in Me ch .Eng ineering .Appl icant has
st ated thatzzis certificate has already been
verified he should not be asked to produce the
certificate Moreover,he has already passed in
cection A of AdieI.Es course. e has also
cleared four papers of section B and appeared
at the examination in other three papers

result of which is to be published shortly amd
this should be taken as equivalent to Diploma
in Mech Engineering.In the context of the above,
the applicant has com€ wp with theprayer

referred to earliere.

Se Re spondents have fioigted out that

as per the requisition given to the Employment
exchange,for the post of Chargeman Gr.1I/T
(Mech.) the minimum essential qualification
was ment ionedas recognised 3 years Diploma

or equivalent in Me chanical Engineering with

two years experience inrelevant technical field.
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They have admitted that the applicant was’ called
to appeal at the interview and written ﬁét

held on 19.1.1998 .At the time of scrutinising

the documents of the gpplicant it was found that
he has not passed three years Diploma in Mech.
Enginee rim;{/rade and he has passed only Section

A of MIE aﬁd\) four papers in Section 4. Petitiponer
wés :allowed to appear at the written test/ v
interview with the understanding that in case ,’
he is selected he has to produce the reguisite
certificate of passing Diploma in Mech.Engineering
or any othér authority showing that his present
qualification is equivalent to Déploma in
Mechingineering. after he was selected at the
time of his joining he was asked to produce the
abowe documents but he fails to produce the

same and that is why he was not allowed to join.

ke spondent No .2 took up the matter with the

istrict Employment Exchange,Bolangir who enguired
he matter and infommed in letter dated BB .3.95

hat they have no such authority in which the
‘ .&L&Wv &0
qualification AMIE section A is e?t;ivalent to
A W) <
Diploma certificate in Mech I ngineering.Res.No <2

2

hlso approached the Institution of Engineers

( India) who clarified that their institution

do not award any Diploma after passing section a
¢xamination,They further intimated that AIME is an
fntegrated course comprising section A and B

¢xamination and on successful completion of both

the sections the Jnstitution awards Diploma

fertificate which is equivalent to Degree in
bppropriste field of Engineering Jhis letter

¢f Institution of Engineers is at Annexume-E,
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Alongwith thig letter the Institutionof Engincers
(Indiao enclosed the letter dated l6th Auwgust,

1978 of the Ministry of Educat ion and Social welfare
indicat ing tha a pass in sections A and B of the |
AMIE examinatdon of the Institution of Engineers
(India) is recognised by the Govermment of India

at par with a Bachelor's Degree in the appropriate
field of Engineernfrom a recognised Indian University
on the above groundsthe Re spondents have opposed the

prayer of applicant,

6. Thus,the sole gqwestion for consideration
inthis casel is whether the applicant had the

minimun educational qualificaticn for the pogt

he had spplied fore. The fact that he took the written
test and vivavoce and came out successful is of

no consideration if he does not have the minimum
educational qualification. Respondents have stated
that the applicants have mentiored that he had the
minimum e€ducational qualification and he was allowed
to take the written and vivavoce on the unde rstanding
that if selected he will produce the certificate of
Diploma in Mech.Engineering ,Jt is the case of the
applicant that he had passed Sec.A and foul papers
in Section B of AMIE examination and he stated that
this is a higher qualification than the Diploma in
Mech .Enginece ring,as by completing the sSec.B he will
get a certificate which is equivalent to Degree

in Mech .Engineering. As the Institution of Engineers
have pointed out that section A and B examination
of MIE is a part of the integrated course and no
diploma certificate is given after a peXson passes
only section A or alongwith it a portion ofsection

B it must be held that passing ofsection A and four

papers ingection B of AMIE examination,the applicant
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has mt acquired the qualification of Diploma in

. i 4
Mech .Enginee ring.
7 In this view of the matter we hold that the
applicant did not have the minimun educational

qualification for applying the post and therefore,

the Original Application is held to be without any

merit and the same is rejected.No Costse.
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